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IN THE CENTRAL ALE INISTRALTIVE TRIBuj4  : ADDL L 

HYDE RAE AD 

O.A.ro.51 of 1992 

Between: 

V. Ranga Reddy and Others 

• A n d 

Chief Personnel Officer & 
two others. 	 .. 	Re 

COUNTER AFFIDAVIT FILED ON BEHAjF CF THE RESPONDEJyfl'S 1 
----- 

I, A. N..Reddy S/Os A..Gaj Reddy aged 32 yea 

Occupation: Govt. Service, RIo. Secunderaba4lo hereby 

solemnly affirm and state as follows: 

AT 

/ 

2 

4 

1. 	I ant the Senior Personnel Officer ia the Offic of 

the 1st respondent herein and dealing with the subject ni 

of the case, as such I am well acquainted with the facts 

the case. I am filing this counter aft idaiit on behalf 

respondents 1 and 2 as I amAto do so. The material aver, 

'-in the. Ca. are denied save those that are expressly adm; 

herein. The applicants are put to strict proof of all s 

averments that are not specifically admitted herein. 

2. 	In reply to the various avernents in the 0 A 

by Pan, the respondents 1 and 2 submit as follows: - 

a) 	It is submitted that all the three applicants  

the 3rd Respondent were empannelled for' the post of• 

Apprentice Sr.D'Maq Elec. in Scale Rs.425700 (ns) on  S.C. 

Railway vide Railway Service Conmtission letters Io..psc/scI 

dated 6.1.83 in which the applicants were placed above the 

third Respondent as per the merit order. 

n 
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All the 3 applicants joined as Apprentices c 

29.4.83 and 2.5Yj3 respectively and on compleU on of 2 

specified training period the 1 & 2 applicants were sU 

to the qualifying test on 13.5.85 and the third applic 

2.6.85.. They were not qualified in the qualifying tes 

posting them against the working posts and therefore t 

training period was extended for 3 more months. They 

again stbjected for qualifying test on 1.8.85 and foun 

suitable. Therefore, they were posted against the wox 

posts on regular basis vide CPO/sc O.O.No.39fl1/85 Dt. 

and working w.e.f. 26.8.1985. 

The third Respondent, who has joined as a Ap 

Sr.D'Man on 14.5.83 could pass the suitability test on  

and he was posted against the working post on 27.5.85 

joined on 22.7.85. 
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I d) 	The applicants have represented to place them above, 

Sri Alfred Vijaya ICumar, SlJ1o.9, who was senior to the - and 

not paused the qualifying test on completion of 2 year(, but 

passed only after extending his training period at a laLr 
date- and who has joined the working post  on 22.1.86. Strni1ar1y 

the third Respondent has alsb represented for revision 

seniority to place him at serial nunber-9 'based on his joining 

the working post. The contention of the Applicants that: the 

date of entry into the working post of respondent No.3 

5.8.85 is not correct, since he has factually joined onj 22.7.85. 

e) 	The date of entry of the 3rd respondent was 

taken as 14.5.85 from the date S of his completion of t 

apprenticeship. But subsequently this has been recti: 

Iginally F 

years 

donthe 

r -. 



r 

'3- 

representation, considering the date of entry as 22.1.85 

from the date of joining the working post. I4ençe, 

placing the third RespcnUent at a higher place than the 

Applicants is correct and in accordance with rules. 

The instructions circulated under serial C rcular 

No.4/84 re not applicable in these cases of the applicants, 

since it is a clarification issued in respect of dirct 

recruitment of supervisors in Grade Rs.425-700 (RS) and 

artisans in Grade 260-400 (R5) in connection with 

assignment of seniority. The instructions issued under 

s/C No.4/84 are not applicable to the drawing off 1c cadre, 

to whtch the applicants belong. 	 - 

	

f) 	It is stated that the applicants are not 

by Pan 303 • Extract of the rule No.303 under Cha 

of Indian Railway Establishment Manual- Vol.1 is ap 

below: - 

"The seniority of the candidates recru 

through the Railway Service Coitrissicu or by any 

recruiting authority should be determined as und 

	

a) 	Candidates who are sent for initial. tra 

Training Schools will rank An seniority 

relevant grade in the order of merit 

examination held at the end of the traii 

being posted against working post. 

	

1) 	Candiates who do not have to undergo any 

	

- 	seniority should be determined on the ha 

merit order assigned by the Railway Sen 

Ccnmissicn or other recruiting authority 
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The claim of the applicants that their 

gàverned by paragraph 303 (b) of the Chapter-Ifl of ft 

Establishment Manual is not correct. It appears that 

applicants have misconstrued the po.tion by quoting, 

Para 303 (b) of IREM 1989 edition. At the relevant t& 
4 	

1RS4 1968 edition was prevailing. Para 303 (b) of the 

1989 is not applicable to the Applicants,' as the same 

not in force at the relevant time. 

Nowhere it is stated that the instruction 

wider Sit No.4/84 are applicable to drawing office' c 

The Applicants have already been replied vide letter 

18.10.91 that their seniority was fixed based on the ,  

instructions contained under Para-302, 303(a) and 306 

IRI4 Chapter-Ill of 1968. Extract of the said Paras 

enclosed. 

1) 	In this connection, it is also stated that tik 

'Aplicants were adjudged unsuitable at the end of 2 yeis 

of their training by the ccwpetent authority and they wrre 

found suitable at the end of their extended period of 

training. Hence, they cannot have any claim over the t'hiçd 

Respondent, who was subjected to the qualifying test cii comple-

tion of his two years training and found suitable in the first 

attempt itself. 

i) 	Drawing staff of all the Eepartments viz'. E11 lctrical 

Engineering; t4echanical,1 Signal and Telecotnitamication are 

given training only in the respebtive Admini.strati'ye cden line 

offices in the Drawing Section itself. Hence; there id no 
need to have a separate training institution for the purpose 

of training the Draftsman Categories. 
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k) 	In the above circumstances, the èeniority 1 

of &14 in Scale Rs.1400-2300 eSRP) circulated under 1 

No.P(a)612/seniority DO dated 25.6.91 is in accordan 

with the Rules and the request of the applicants to a 

or correct the seniority list i9 untenable. 

For the above said reasons, it is submittedrt] 

there is no merit in the 0 A and it is prayed that the 

Hon'ble Tribunal be please4 to dismiss the applicaticiii.,,  

costs, and pass such other order or orders as this 

Tribunal deems it in the circumstances of the case. 

Strn and signed on this the 
,-n) day of September, 1993 
it Secunderabad and signed 
before iti: 

DEP0NE'N. 
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Sr. Personfl'1 Ci 
5..R. E-c 	•- 
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Law  Officer, s 	• 

ADyc . 
kLl,o. 12-5.788/4 • 

,• 	(Reid.) 

Vijaya 	so1 pur, ID No. 2, Si 
CUNOERAB gude, 

- nil. 




